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Member who was assaulted by the police 
and you are the custodian of our rights, It Is 
your rasponslblllty to give your ruling. 
Through you, Iwouldllwtorequestthehon. 
Home Minister, Shri Chavan to look Into the 
matter.

[EngOsm

He should be wUIIng to hold a judicial 
inquiry regarding the assault on Shrimati 
Suseela Gopaian and others.

ITranslaOon]

In view of the demand for suspending 
the guilty policy officers being made from all 
sections of the House, I would request the 
hon. Home Ministerthrough you to speak to 
Shri Karuna-karan, the Chief Minister of the 
State because taw and order is a state 
subject. I think Shri Kaninakaran will agree 
to suspend the concerned polk» off icers f or 
assaulting Shrimati suseela Gopaian. 
(Interruptions)

MR. SPEAKER: lagreewtth what all the 
hon. Members have sakJ in this House. I 
assure them all that proper action woukl be 
taken in this regard if any such thing has 
happened against the hon. Member. Right 
now, it is the Questton Hour. Had this issue 
been raised even after the Question Hour, 
my reply would have been the same. 
Questton Hour is meant for the Memturs 
and It is upto you how best to utilize it. This 
is wastage of your time, not of the 
Government. So I wouM like to take up this 
issue after the Questton Hour is over.

in this regard, first of all I woukJ like to 
request the Government to make the facts 
available to me as soon as possble. And the 
Privilege Motion as weH as the statement of 
the concerned hon. mentwrwhen she turns 
up here also will betaken into account. After 
that I will seek informattons from the state 
Govemment also. Keeping all these things 
in view, proper action win certainly be taken.

11.14 hr*.

ORAL ANSW ERS T O  Q U ESTIO N S 

[Trsnsh^orU

Privatlsatton of Power Projects

*242. SH R IYASH W AN TR AO P ATIL 
SHRI RAM KAPSE:

wni the Minister of POW ER AN D  N0I4- 
CONVENTIONAL EN ER G Y S O U R C ES be 
pleased to state:

(a) whether the Govemment have 
received applications from private parties/ 
instituttons for setting up power prcqects;

(b) ifso,thenunt)erofsuchapplicatk>ns 
statewise, pending with the Union 
Govemment;

(c) the names of the power projects 
proposed to be handed over to private 
parties/institutions; and

(d) the details of terms and condittons 
finalised in this regard?

lEngSsm

TH E  M INISTER O F  S TA TE  O F  TH E  
M IN IS TR Y  O F  P O W E R  A N D  N O N - 
CON VEN TK>N AL E N E R G Y  S O U R C E S  
(SHRI KALP N ATH  RAI): (a) to (d). A 
statement is lakl on the Table of the House.

STATEM ENT

(a) and (b). 8 proposals for power 
projects in private sector aggregating to a 
total capacity of 2142 MW aie pending with 
the Union Government

(c) State Governments have issued 
clearance under Electricity (Supply) Act. 
1948, on the feasUyty reports submitted t>y 
the agencies concerned for the foUowing 
p ro js ^  to be Implementsd by the prtvate 
enterprises;
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(d) The terms and condMonsfor allowing 
private soctorfirm’s projects in the etectricity 
sedorwouMbefinalisedasperthepiwisions 
of Indian EledricKy Act. 1910 and Electricity 
(Supply) Act. 1948 as amended and as per 
the Government Polkqrto encourage private 
sector projects In the electricity sector.

[TfansilalM

SH R I Y A S H W A N TR A O  PATIL: Mr. 
Speaker. Sir, the hon. Minister has replied 
that the proposals as sutmiitted by all the 
states are for about 21,558 MW capacity. 
The whole House luiows that thedemand for 
electricity is Hiwiy to go up after the new 
industrial policy form ulated by the 
Government is implemerted. Hence, through 
you I would Hw to know from the hon. 
Minister whether there is any time-bond 
programme with the Governm ent for 
immediate dearanoe of the proposals for 
such power projects?

SHRI KALP N A TH  RAI: Mr. Speaker. 
Sir, 8 proposals (rf tlie Private Sector are 
under consideration of the Central 
Government. In ail, the State Governments 
have put fonvaid proposals for21,000 MW 
on the basis of advertisements. The decision 
of the Central Government in favour of 
private sector participation in power 
generatkxw is t>ased on the .fact that the 
target for the Eighth Five Year Plan is to 
generate 36645 MW. of electricity and to 
achieve this taigel, funds to the tune of Rs. 
1,26,000crores are needed. Private Sector 
participatton was altowed after making 
necessary amendments in the law as we 
were facing shortage of resources. Though 
partidpatkMi of private sector was already 
there. yM through this amendment, we have 
encouraged them to participate in this sector 
in a big way. We hope that we wouU 
overcome the shortage of lesouroes through 
the Private Sector participatton and the 
Government wouM be able to meet the 
shortfall in demand for eleetrieily in the 
country.

SHRI YASH W AM TRAO  PATIL: Mr. 
Speaker, Sir, he has replied that they are

going to take a dedskm soon. But the 
proposaisforSThermal Power Proiects and 
4gas based powerstations submitted bythe 
Maharashtra Government are lying in the 
shelves of the Central Government since 
1984. Through you, I woukJ Ike to know the 
time by which these prefects wouM be 
cleared?

SHRI KALP NATH RAI; Mr. Speaiwr, 
Sir, the projects submitted by the 
Maharashtra Government are of different 
types. Some of them are to be executed by 
the State Government some by the Central 
Governm ent, some by the C entra' 
Government and some Mhers through the 
Private Sector parttoipation. Whatever 
proposals Ilaharashtra Government has 
submitted are under consMeiation of the 
Central Government. Techno-economk: 
clearance has already been given to them. 
It is for the State Government to Implement 
them now.

lEngKsh]

SHRI RAM KAPSE:The Mlnteter, in his 
printed reply, has given a list of proposals 
which are pending with the Union 
Government. From Maharashtra, there are 
four projects virhlch are pending with your 
Department only. Then, there are two 
proposals from Mahiuashtra which have 
been advertised tong b^ore, almost before 
a year. I woukl like to know whether the 
Government has cleared proposals for 
prtvatisatkMi from Maharashtra as regards 
these four pending proposals and those two 
which have been advertised by the 
Maharashtra Government

Secondly I wouM Ike to know whether 
you are conskiering the Thakurf Power 
House, whteh is a Railway power House. 
The Govemment of Maharashtra wants Rto 
be run on gas turt)ine. It is ctosedslnoe 1987. 
Neither the Railways are using it; nor is the 
Govemment of Maharashtra using It. 
because you have not' deared k. Actually, 
the proposal from the Govemment of 
Maharashtra is for 240 MW, out which 200 
MWcanbeusedbytheRailwaysthemselves.
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When wiH you dear all these projects of the 
Government of Maharashtra-four pending 
with you, two advertised by them and the 
Thakurli power house to tw run on gas 
turbine? Are you going to dearthem early?

SHRIKALP NATH RAI: The Combined 
Cycle Gas Tuitiine Unit t>y Tata Electrical 
Companies, Trombay, Maharashtra (180 
MW) and the Western Maharashtra TP S  of 
BSES, Dahanu, Maharashtra, Thane District 
(500 MW) are the pro|ects which have been 
approved by the Government of India.

Regarding the other proposals, I would 
nice to say that the Maharashtra Sarkar has 
not still established the fuei-iinicage. Until 
and unless the Petroleum Ministry gives the 
clearance for the fueHinkage, we cannot 
give tetihno-economic dearance.

[Translalton]

SHRI SHARAD YADAV; Mr. Spealttr, 
Sir, It is good that the Private Sector is twing 
involved in power generation as the power 
shortage isgrowingdayby day (ntheoountty. 
The hon. Minister might be iuuiwing that 
there is acute power crisis in Bihar. The 
State Government is maidng its efforts to 
meettMscrisisandKhassubmittedproposais 
in this regard to the Central Government. I 
«rauid Uke to know from the hon. Minister the 
stage at wliich these proposals ai pressnL
The most parts of this State are acljacent to 
the border* of Hepai. Sources c« water and 
electrtolty of Uttar Pradesh and Bttiar both 
origlnalB imm Nepsi

MR. SPEAKER ; The questton is on 
Privatisatkm.

SHRI SH AR AD  YADAV; It wouM be 
t>etter if the hon. Minister throws some Hght 
on this issue. I have Just returned fiom 
abroad and as such I have not twen al)le to 
speak to him. Will the hon. Minister be 
pieased to state the progress made in this 
regard as a result of the talcs heM tietween 
him and the Prime Minister of Nepal?

Sir, the praposalfbrCtiandil Project with 500 
MW capacity submitted by the Bihar 
Govemnnent is under consMeratton of the 
Central Government. Techno-economic 
clearance has already been given and the 
finandal dearance will also be issued soon. 
Two nwnths ago, the Central Government 
approved 710 MW Koel-Karo Hydro-electric 
projedfor Bihar, whk:hlnvolvas an estimated 
expemttureofRs. 1338crores.Theworkon 
this prpjed has already commenced. Hon. 
SharadYadavwouMbegladtoknowthatan 
agreement between India and Nepal with 
regard to water resources which includes 
Pancheswarl, KamaH, bagmatl, Kamalaand 
KosI dam has l>een reached recently 
following the visit of nepalese Prime Minister 
to India. Protocols in this regard have been 
signed between the Prime Ministers of Imfia 
and Nepal We hopethatanertheootrpMkm 
of thatpn^ect, India will gat hydro-power in 
abundance.

MR. SPEAKER: The hon. Members 
from different states want to know about the 
time frame by which the projects of their 
respectiva states woukl be completed. I 
wouM be better If you couW eend rspHee to 
them in writing wtien tfiey write to you about 
thaLNowlangekigovartothenextquesikm.

lEngisHI

ktantRy C a rte  to Pm m i w  Living in 
Border Areae

*243. SHRILALK.ADVANI:
SHRIATALBIHARVAJPAYEE:

WiH the Minister of H O M E AFFAIR S be 
pleased to state;

(a) whether the Government propose 
to issue identity cards to persons Hvktg in the 
border areas of the country;

(b) If so, the time by whteh the scheme 
is proposed to be taken up for 
implementatkin;

SHRI KALP N A TH  RAI: Mr. Speaker, (c) whether such Uentlty cards have




